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' Misc. Petition No, A |
Contempt Petition Ng, /
" Reviey Application No. /
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Date
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Order of th: Tribunay

© 412.11.02

Thmieﬂrhﬁrhfnngnf?nn
C, F. for L5, §6/- d’mb’st!&{

vide 1PD/} ";hﬁsij?»
« Dated (0. 19/%5/

- M"-ll -
Heard Mr. M M.Chanda, learn-
ed counsel for the applicant ana

also Mr. a.peb Roy, learned Sr.

[C.G.S.C. for the respondents.

Issue notice to show Cause
as to why the application shall
nct be admitted.

Also, issue notice to show
Cause ags to why the impugned
order NO.UBD/DIB/WC-1/2001/6642 49

dated 23.7.2001 and the office
order No.UBD/DIB/WC/PF~7J/2002/

19581-85 dated 9. 10.2002 shall not

be suspended. Returnable by foyr
weeks .,

Till the returnable date
the instructiqns to vacate the
Govt. accommodation 80 far the
applicant is concemeq shall remair
suspended J&d the instructions to

[\—fv
Contd /-
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12.11.02 Vacatee the Govt, accommodation
shall remain inOperative.

List the matter on 13.12.2002
for admission.

g;émber L‘k“>» L\””—_—_———l—

Vice~Chairman

L

mb

13.12.02 This is an application under
section 19 of the Administrative Tribunale
Act, 1985 assailing the order dated
23.7.2001 as well as the relieving
order dated 9.10.,2002,

The applicant is working as wW/C

Khalasi and posted at Subansiri Sub-
Division, CWC, Naharlagun. By order °*
dated 23.7.2001, the applicant was
transferred to Kabu site in the public
interest. The applicant submitted a
representation for modification of the

; order of transier to Kabu and prayed
for transferring and posting ét Bhaluk-
pong site. The respondents by its order
dated 9.10.2002 relieved the applicant

_We®.f. 31,10.2002 with a direction to
jbin in the new place of posting. By the
said order, rhe applicant was also
directed to vacate the Govte. accommodatl-
on on the date specified vide order
dated 9.10.2002. The applicant again
submitted a representation before the
authority for retention of quarter till
the completion of the academic session
of his childrens.

Mr. A.Deb Roy, learned Sr. C.G.
SeCo appearing'mﬁ behalf of the respond-
ventsAsubmitted that the authority
considered his representation and by
order dated 2.12.2002 allowed the
applicant to retain the Govt. accommoda-
- tion at Naharlagun till the end fof
| April, 2003 or the completion of the

COntd. o/""
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©13.12.2002

5rder 6f the Tribundl

academic session which ever is earlier.

¢ Mr. M.Chanda, learned counsel for

| the applicant submitted that the authori-
| ty advised the employees to submit
| representation citing choice statiorn for

posting. Mr. Chanda, further submitted

| that in terms of the communication dated
1 24.9.2002 issued by the Executive
| Engineer in conformity with the Govt.

lecter No. UBD/DIB/WC-1/2002/1739-43
dated 19,.8.2002 the applicant submitted

! his willingness for posting at Margherita,
{ Namsai and Naharkatia,

From the materials on record it

| @ppears that the applicant has already

been transferred and the authority allowec
the applicant to retain the Govt, accommo=-
dation by order dated 2.12.2002, Since

the authority has taken a positive stand

for allowing the abplicant to retain the
Govt. accommodation I do not find any
Jjustification for judicial intervention.
Mr. Chanda,;iearned counsel for the
appiicant further submitted that the
.applicant has already given his choice
staﬁion for three places in terms of the

fGovt. policy which allowed for choice
{ station after twc years of service in

Arunachal Pradesh. The authority is

required to consider the case of the
fapplicant in those places namely, Margher-
5ita, Namsai and Naharkatia 4s per his
?preﬁerence, submitted Mr. Chanda.

I have heard Mr. M.Chanda, learned
counsel for the applicant and also Mr. A.

éDeb Roy, learned Sr. CeGeSeCs for the

y

lreSpondents at length. Considering all
faspects of the matter, I am of the view
fthat ends of justice will be met, if a

Contd/-
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| 13.12.2002

{

direction is

authority giving

| a fresh. Accordingly .

_— e e AT R LR T

given to the applicant £o
subpit & representation before the
his choice stations

the applicant is

L . . , . i
directed to supmit a representation w1th-h

in two weeks from the date of receipt

pf the order.it such representation is

%ade by the applicant the respondents.’.

are directed to consider the represent-
ation of the applicant justlys fairly

and with commisseration and pass a

‘appropriate order &s early as possible

{ preferably within a

month from the date

of receipt of the representation.

. With the observation made
above, the application'stands disposed
of. There shall, howéver, be no order

as to. CcoSsts.

A copy of the order dated
5.12.2002 allowing the applicant to
retain the Govt. accommodation is

placed on recorce.

TR

Vice-Chairman
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f (An Application under Section 19 of the Administrative Tribunals

{

JAHAT! BENCH l
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Act, 1985)
Title of the case : 0. A. No. 3 éi‘ W /2002 K‘t
Sri Dharmeswar Baruah Applicant \\ i
- Versus -
Union of India & Others Respondents.
| INDEX
T SL. | Annexure Particulars Page
- |_No. No.
o 01. Application - . 1-11
02. - Verification 12
03. 1 impugned order of transfer and posting dated \
23.7.01 —3
04. 2 Copy of the representation dated 3.8.01 VLo -
05. 3 Copy of the letter dated 24.9.02 (S -
06. 4 Copy of option dated 30.9.02 \6 -
07. S Copy of office order dated 9.10.02 .
- 08. 6 Copy of Medical Certificate dated 11.10.02 V& -
. 09. 7 Copy of representation dated 16.10.02 19
10. 8 Copy of representation dated 29.10.02 1y 23

.‘ Filed by
Advocate '
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

1% of the adminiztrative
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BETWEEN

e

Sri Dharmneswar SBaruhah

Nlwiy

ot Late Golokeswar

Working in the office of Cant. Engineer,

Subansiri Subk Division, Central Water Commizsion,

Maharlagun, fArunachal Firadesh,

cevxx...Applicant

. -~AND-

Th&/Umion of India,

Represented by the Secretary to the

JlEovernment of India,

Ministry of Water Resoure

‘New Delhi-110001.

The Superintending Engineer,

!Hydrolagical Observation Circle,

Central Water Commission,

Nabin Nagar, Janapath,

t
I
|
I
i
I
i
i
|
I

|
'
'

1

i

i

1

Central Water Commission,

2

Guwahati-781024

The Executive Enginaear,
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Upper Brahmaputra Division,
P.0. Central Revenue Buillding,

Dibrugarh-786003, Assam.

The Assistant Enginer,
Subansiri Sub Division
Central Water Commissioner,

Naharlagun, Arunachal Pradesh.

spondents.,

Particulars of order against which this application is

made .

This application iz made against the inpugned order of

s under Mo WED S DTEMWC-1 /200l S 6642~ 49

tr

&3

A g e
f i

&

(AR

dated 25.07.2000 transferring the applicant from nis

o ot
a5 TNné

preasent place of posting to Kabu sits as

arder iszsued undesr Mo, UBDSDTE/W/C/RF-TE/ 2002/ 9
dated 9.10.7200% relisving bim from duty with effect

i
firom A1.10.2007

Jurisdiction of the Tribunal.

The applicant declares that the subjsct matter of this

application is well within the Jurisdiction of this

Hon“lle Tribunal.

“$
w
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Limitation.

af the Gdministrative Tribunals Act, L9850

That the applicant is a citizen of India and as such he

to o all  the righbs, protections  and

ia  enhitl:

privile as  guarantesd under the Constitution of

Tiadia. R

That the applicant was initially appointed as a W/C

Khalasi in the Central Water Commission on 3.5.1979 and

he Joined as such under the respondents at Dhalls in

b e Py continued till e W i 15

transtferred to Miao In Tthe State of

whera he served till the yvear 1990

and subssguently he was transferred to Chouldhowaghat

am in the year 1990 and he continued there till

the wear 18 He was Turther subjected to a transfer

in  the wear 1992 and thiz timg he was

Haharlacgun whe o ocontinuing till date.

That the applicant begs to state that suddenly on

FELVTLZO0L,  the respondsnt MNol3 an  order  and

im  to Yabu Site in Arunachal

that

& letter dated QLT L 200 ot the

it

Doy rmpa sy (Bancak !

}
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of ong 3ri Bipul Sharma  in as much as The transter of

ot e g
ol ZLLELVZOCL o

Sri Sharma ordered vide office order da

Labu o waz  deferred by Che instant impugned order of

roy 1
[

Tirans

N3
W
x
T
x
Fa)
;_-.}.
F ks
i

Copy  of inpugned transfer order da

&% Annexure-—1.

S )

That the applicant submitted a representation on

H.BLEO00L to the respondent nold o against  the Imougned

ardaer  of transfer  dated PELF LR

reconsideration of

sntation,  he a  trensfer to

Bhalukpong  site instead of Kabu site, But the

responcdents did not respond on the

wad pursuant bo the

howsver, the applicant was not re

Tmpgi arasic of transfer.

sntation dated Z.8.2000

erocopy of the said repr

harewith as Annexure-2.

e EnnE:

That in the meantime on 24.9.02, the respondents issued

DAITa/ a~4/545-52 whereby a copy of

M. UBD/DIBMWC-1/2002/7139-43 dated 19.8.2002

and thereby & scheme for cholce

oiroulat

posting was introduces

for consideration of hiz choice station posting, had

applied in “ilaecd form on 30.9.200%7 giving his

in order of

cholce as Mamsal and Mahar




b

application for choice station posting,

prafersncs. Bt surprisingly no

his sald of option.

)

& copy of the letter dated 24.9.08 and ot lon

-

to state that he is a patient of

That the applicant
acute hvper tension and suddenly he fell i1l on 10102002

aick with effect from

e

and as such becams D

e

Ll lowzo0z  will o 9.1

But  surprisingly,  when  the

wration of  his

applicant was anxiously waiting for conside

in the meantims on

10,2007, the respondent no. 3 issusd an order and bthereby

relieved the applicant from duty on 31.10.2002 (AN.) with

ing on brans

inastruction to Join at his new place of

sondant nold, had

1. Kabu site. By the saild orc
) W oa e the et

also diracted 1 e aniplicant

wlevant to mention hsre

@acmmmmdation an 1.1l

1

applicant was on leave on medical ground, the

that since the

office order dated 9.10.2007 was received by him only on
12 10,2007, Tt iz stated thalt the respondent no. 3 acted

arbitrarily and cepriciously in an unfaler and unjust mannan

and putting undue harassinent on the applicant by way of

Tmpugned order of releass inst:

ad of considering his opbion

Foir cholce station posting.

of the OFfice or

9,10 2002 and the

medical certificats LLLAQ 2007 are  anins

herewlith as Annexure 5 and 6 1« sivesly .

Mﬂnmmwmpmm/\

wal herswith as Annexure-3

W\
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pi

station g

That the applicant begs to state that he was aquite shocked

nnnnn

and  sur pitimed o]y} e

Pt of  the order of  relesgse

ERR NI Te whereby a ordar of transf Wasn given effect

to. However, he submitted a representation Qh 16x10”&002

% 0N undertaking the

Nis odi Ffic sultd

sentation he categorical Ly

mentioned of nis health problem and +he problem of Baucation
af  his  children WHO  wers o the mid of their academie

& ls submitted a representation on

EFLIOL 2000 b the rEspondent no, # for retention of T hes

Giowt sgcommodation allotted Eoo him, but in the impugned
the applicant i directed to vacate the ot
accommodation allotted to him. Tt 1% stated that art this
Juncture when the final Examination of the'childr&m

of  the appli cant  are Knocking at the door it wWwill cause

and injury to the education of hisg chi laran
if the impugned order brans fer and posting and the order of

aie jm\]wmwnf”u Therefores Mon"hile Tribunal be

the respondents o allow the applicant +o

continue in service  in

the fingl examination of his children is over and further be

ed to direct fhe

condents o consider fhe

the applicant in terms of his option submitted for chojce

I the meanwhile ancd  till auch Lime  the

Impuagned orddar pf and posting and the order of

relassss be ket in

Do rgaucro (Basesh
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i Gy of e reprasentation clatead 1ALL0L2002 and
I

: e annaxea A% Annexure 7 and 8
‘ W

by

Tﬁat the applicant states that he is having two children

namaly Miss Pranati and Master Kalvan who sre reading in

Class HIT in Naharlagun Gowvt. Higher Secondary

they are heading towards the final examination in Marioch,
WGUﬂ They |nm“”f0i0 need constant parsntal care. Following

tﬁﬁ transfer and pozting of the applicant to Kabu site, it

o
it
Led]

would be difficult for him to mansge and take care of

i

&

two ohildren and it has become imperative to stay with h

for their smooth upbringing.

1 ldren at this crucisl stage

after passing of

ts returned

submitted so  far by  the

=i
i{)

cer of  transfer, includi

option for ohoice

pa@vlnr. This action of the respond lents clearly
I

their hostile mind and arbitrary approsch towards +the

;-u

spplicant and as such the impugned order of transfer and

Lo e o e v e . ) N
st ing dated 22.7.2001 az well as the order of release

Thiat wvour applicant  humbly ~u%m1twv'thaﬁ in the event of

inplementation of the impuaned tra

tamily will be put into extreme dis

e, his  iwhole

A osuch, Tinding

the applicant is approaching this

|
rmé obther  alternati

Mon’ble Tribunal for tion of his rights and interests

i7
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tting de the  impugned order of transfer dated

BELOTLZ2000L as well the ordaer of release dated 9,10, 2007

ti

sbinus  in

sration of his

cons i

pona Fide and Tor the cause of

Grounds for relief(s) with legal provisions,

5.1 For that the applicant has submithed hisz opticon for

choicse  station posting  in  terms  of cha s

19.8.2002 issusd by the respondent no.?d but the 3N

|
A

hasz ot

5.2 For that the i ondents  have  wiolated theic  own

circular/decizion regarding choice station posting and

the or arbitirarily.

5.3 For that  the impugned order of transfer has been

ot the

during the mid of academic

children of the applicant.

-

H.4d o For that the applicant has got two ohildren WG ara

studving in Class XIT snd their final examinabion is

going bto be held in the month of March 2003 and he

alone has to take care of them

%7 WQ/}N‘W) @'?‘”L\"\L

e et o



5.5 For that the applicant, in order to

e
parental care of her children, nesds to stay in the

zamse station or at laa

3

-t at & nearby station.

£6

5.6 For that in any view of the matter, the impugned order

Tiable to =

of transfer is bad in law and

aside and guashed.

That the applicant states that he has no obther alternative

to file this application.

and other

Matters not previously filed before or pending with any

other Court/Tribunal.

The applicant further declasres that he had not previously

filed any application, Writ Petition or Suilt regarding thes

mather in r of which this application has besn mads

before any court or any other authority or any other Bench
of thae Tribunal noe any such application, Writ Petition or

Suit is pending before any of them.

Relief(s) sought for :

Under the facts  and  cilrcumshancg abowe e

applicant. humbly prays that vour Lordships be pleased to

issue notice to the respondents to show cause

11

311 not e

asought for by the applicant =

call Tor the records of the cass and on peruys

records and atter hearing tha parti on the

Dias mpsvcen (Boanals

« . 3 i - . » - N gy - e ) -



that may e shown,  be

unaer letter Mo, UBDSDIB/WC-1 /2000

' | 10

i
il
i

|

Lo grant  the Following

|

reliefis)

i

That the impugned ordsr of transter

fGnnas,

el under Office

~11  and the order of release i

&

Order  No. UBD/DIB/WC/PF-75/2002/9581-85 dated 9.10.2002

anide and

Canmnexure-5%) be

That the Hon’ble Tribunal be pleased to direct the
respondent  to allow  the applicant to retain the Gowt.

accommodation i1l the final examination of hiz children iz

over or any other order or orders as deem it and proper.

application.

Any other relisfl(s) to which the applicant iz entitled to,

Fit and proper.

as the Hon'ble Tribunal may de

teri r _praved

Pending dispozal of this application, the applicant pravs

foir the following relief:

That the Hon’ble Tribunal be zhay the operation

of  the impugned order of transfer and posting dated

33NOYN2001 Cannexure-1) and the impugned order of release

(annexure-5) till the disposal of this

.....

to allowing the applicant

That the respondents be direct

to continue to ing Gowvt. accommodation till

dizposal of this

e
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i1. Particulars of the I1.P.0.

i) I.0.0. No. :
ii) Date of issue
111) Issued from

iv) Pavable at

12. List of enclosures

P

he inddaex,

stated in ©

11

G.P.D.., Guwahati.

G.P.0D., Guwahatl.

Dhow mos- e (Baunads



VERIFICATION

1. Sri Dharmeswar Baruhah, Son of

Golokeswar Baruah, working  Iin the

o f

the

fesistant  Enginesr  Subansicd Subk Oivision, Central

Watar Commis Mahar Lagun ., LA

applicant in the instant i

that the statemants made

haraly wverify

to 4 and & to 12 ars true to omy knowles

made in Paragraph 5 are true bto omy legal advicoe

have not suppre any material faot.

ification on Lt

and T osign this we

e Ay of Nowvembee, 2002,

dinal  Applicetion, o

anc 1

\&
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| 'ir}‘“GRAﬂﬁh FORECAST N ) .+ PHONE : 314398 °

_/ 'GOVERNHENT OF INDIA
CENTRAL WATER COMMISSION  +
UPPER BRAHMAPUTRA DIVISION
P.0.CENTRAL REVENUE BUILDING -

DIBRUGARH ~ 786003

Mo. UBD/DIB/WC 1/2001/ \\)\\)\_\Q \_‘ 3 Dated,DibruQarh tn_eQE‘-:V /2091

,

OFFICE ORDER

%hri Dharmeswar Baruah, W/C Khalasi presently working at
Subansiri 8ub- D1V1810n CWC, Naharlagun is hereby transfer d to Kabu 8ite
in the public 1nterest with immediate effect.

The transfer of Shri Bipul Sarmah W/C Khalasi issued vide

‘this Office Order No.UBD/DIB/WC-1/2001/3620-3674 deted 21.5.2001 to Kabu is
defeﬁéd till the next rotational transfers, :

Copy to :-

1 The Superintending Engineer Hydrological Observation Circle CWC, Nabin

Nagar, Janapath, Guwahati - 781024 with referenca to his letter No. A-

15017/12(6)/Estt WC/2001/C-291 dated 9.7. 2001 for favour of kind 1nfor~‘

mation please.
2. The Assistant Engineer, Subansiri Sub-Division ch, Naharlagun in con-
- tinuation of this office letter No. UBD/DIB/WC 01/2001/171-72 “dated

26.6.2001~ and No.UBD/DIB/HC- 01/2001/4622 dated 6 6 2001 for further.

necessary action
3. Accounts Branch U.B.Division,CHC, Dibrugarh _ »
4. 8hri Dharmeswar Baruah, W/C Khalasi ( Through Asstt, Engineer Subansiri

8ub-Divn. CWC, Naharlagun)
5. 8hri Bipul 8harma, W/C Khalasi ( Through Asstt. Engineer Subansiri Sub-

Divn. CHC, Naharlegun)

" 6. Personal fiie of Shri Dharmeswar Baruah,W/C Khalasi
7. Personal file of 8hri Bipul Sharma, W/cC Khalaei

8. Office Order file No G- 5

"
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Annexure-2

CThrough Proper Channel)

With

T

above,

trar
whera

of my

imc

probls

Tre i
RO

af Kab

fang f

Momoue”

ant 1o

L4

I h

ot

l1on

M .

t

ave  been btryving bo get my daughter

o e
St

Prayer for change of place of my transfer
from Kambang (Kabu) Site to Bhalukpong Site.

,_
P
~h
Y
M
1

Order Mo, UBLD/Dib/Wo-1 /20017 ¢

LELOT L2000,

.

refarence to the office or

humbxLy baa to reguest that T amy kEindly be

to Bhalukpong Site ins

ave & personal acquaintance with many @

homs town area and I feel that I shall be able to

a sultable boy for my marria

able daughter

o tack but till not materialized on other

gw of the foregoing I humbly requs

WO

kindly transfer me to Bhalukpong site insteac

B,

U

act of kKindne

T shall prayv for wour

2 owall being.

h

. DWE, Guwahati  for favour of
ole

Yours Faithfully,

<

G- Illegib

WL 200
(. qununﬁ

’.”'J ;“" (M ,, | ‘~ l 1 1

Subansiri Sub UlVLleﬁ
CHWE, Naharlagun{aR)

& Supsirintending  Enginees

o,
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Copy "of letter Noi. UBD/DIB /wo-142002/7139-43 dated L2
1948e2002 of the Executive Em—:&hmapum
Division.O‘lc,Dibmgarh(Assam) . OREE

- - sccen N

.8ubs. Posting of Woik -aharged staff at Axunachal Pradesh - '
regarding. IR

'I.‘he undersigned desires to post some of Woxk-chax:ged

+ gtaff in Arunachal Pradesh under Subansiri Sub«Division,HC,

Naharlagun, U.B;Sub-Division Ne,I,0VC,Dibrugarh and D(S)K

" .Sub-Division,mc, Nagaon in public interest. It is therefore
‘requested to gend the willingness of the staff in the.

“»-profomma ‘encloased herxewitth. . il iuasfo, 7

PR 'I‘he persons vho are willing to be posted in the Sites. .
and SubbDivis-ion logated in Arunachal Pradaesh will be '

- gransferred at their choice of place in public interest after -]

2 .aompletion of m tio years sexvice in Arunaahal.v

v ,. | .f\/V Sd/-‘
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s . (G, PENGRAIARH ). ... ...

Executive Engineer IRER R
Copy tos =~ R
1, The mperintendix‘xg Engi.neer. H;v‘gmlogical Cbservation circla
diC,Nabin Nagar, Janapath Guwahati.
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Date from which mxking
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Date of joining in regular
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Subansird, Sub-Division
_ Naharlagan @wedy
Yaz&li (/171’}'1
3, Daporizo
rm rasighat
w{” s ‘ 5. Kabu
o . ‘ 6. * Seppa
- . Bhalukpong
+ Tezu _
Namsal
Miao

5. - Choice place of posting T
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- ' Signaturg of applj.oant

"asee

’Z( :) & Q/(J .‘1 -
Nos SSD/EA/AQ4/ \/ Dateds 9/2002
Copy to Junior BEngineer(C), SSD/Naharlagan,Chouldmw:aghat,
Site In-charge,’ Pasighat/Kabu/Daporizo/X azali/Badatighat/N. T,
Road Xing,Ranganadi. Willingness of interested officials may
pleage be sent to this Office for further negessary action. i
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8. Details of previous -postingv
since appointnent in Govt.Service
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. ., GRAM : FORECAST ‘ -  FAX/PHONE : 314398
B GOVERNMENT OF INDIA
' _— CENTRAL WATER COMMISSION
s UPPER BRAHMAPUTRA DIVISION
L e P.0. CENTRAL REVENUE BUILDING
Kfn\ DIBRUGARH - 786003
\'\

NO UBD/DIB/WC/PF- 75/2002/C§\§€§\ €£;> Dated, D1brugarh the QF% \0- /2002
! OFFICE ORDER : . - \

Consequent upon his transfer from Subansiri Sub- Division,CWC,
Naharlagun to Kabu site, Shri Dharmeswar Baruah,W/C . Khalasi 1is hereby

stands relieved from duty on 31.10. 2002(AN) with instruction to join at his
new place of posting on transfer i.e. Kabu site. //////

T

. ' PENCHALATAH
EXECUTIVE ENGINEER

Copy to :-
1. The.,Superintending Engineer, Hydrological Observation Circle, CNC,
‘ Nabin Nagar, Janapath, Guwahati - 24 for information.

!
: 2. The Assistant Engineer, Subansiri Sub-Division,CWC, Naharlagun

3. Accounts Branch,U.B.Division,CWC, Dibrugarh. ' :
b//Q. Shri D.Baruah, W/C Khalasi with {EiﬁruCtlon to vacant the Govt accommo S\
5

dation on 01.11.2002. . . =
Office Order file No.G-5.
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d Medical Certificate for non ¢ - -¢(1ed Officer recommended leave
' or extension of © ... "~ ~ommutation of leave - N |
o v
0 -— / \\\\.\’\
¥ - : Signalure of Government Servant
boooooo. >S ANV &E ‘//\LW"“"’Z‘/ ......... after careful personal examination
-+ ofthecase hereby Certify that Sfl/Sﬂ)tl/K}EH’l ....... % /R VTPV e ,
i . (:_. e . . And '/" '(51./
; whose Signature is giver above is sulfering from . ... .. AZE L NOTUNIN (VT PRNIEN ./3:-7 N
‘ and | consider that a penod of absence from duty of ., . . / gm) MwAL /A Cee
) days with effect from.... 1!/, L3’/’ MY s absolutely necessary for the restoratlon of hlS/ ealth.
Date. . .1 l.l.l,b D2 ,_MWUendent
. . . . ' Oc‘\ﬁr‘\
Arunachal Gowt, Press——9/2002-CMO(GH)-30 bks x 100 pages-1-2002. - “‘h‘:m
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iy GOVERIMLNT OF ARUNACHAL PRADESH ™

NAHARLAGUN,

OFFTG% OoF ’I’I’)E "PRINCIPALS :GOVT, HIGHER SuCONDARY oC"!OOL
g os H ‘ v
oyt ‘ L (/
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S // TO WHOM_IT MAY CONCERN,//

Certified that d}lri/MifF"‘ L [ (_.m ..1‘1:.’1..%"’14 -
Son/Daughter of Shri/Smtif_ _ . D 5efr;4vh - 1s

—---—-—---—.— -r--—-—

presently reading in class_ §J_kauueﬁ A Roll _ 75 == in this

“Institutionq

Certified that HE/SH has not appeared AISSCE'03
which was to ke scheduled on March' 2003,

ey
K

Dates ////0/;057,2‘ : ' M B
: 1o

. !
. cipRs
Placet - /Vﬂﬁnméatwq. ‘ ' i?r $rjxolﬁaﬁ°°\

ovtl%1gn0; Secondary School,
o Naharlaguno
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7 GOVERNMENT ©F ARUNACHAL PRADESH
or‘rzcm 'OF " THE . PRINGIPAL: 1GOVT . HIGHER SECONDARY SCHOOL
“% NAHARLAGUN,

A0 /7 00 VHOM IT MAY_CONCERN, //

{
'f Cartified that ahr17ﬁias /Qtaer/” 4?éyhaw»w/ ’
e e Eon/bdughtar of Shei/Smttl _ _ __p._ _B_WW_LO - 48
presently reading in class_ R (HemSec 4 Roll - - __‘A(__ 1n ‘this
Institution, '

. e

Certified that HE/She hes not appeaxed AIS3 iCE' 03
which was to be ‘scheduled on March'2003.
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Annexure—8
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state that

about acti

honestly stating that iF

Gosvarnimnsnt

SO

{Through Proper Channel)

Retention of Quarter at CWC Complex,
Naharlagun (Arunachal Pradesh).
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till date 1 have not re

ot

123
[}

am compal

Auarter, dus to non-availability

tiondrented house and my financial posi

I will hawve to discontinue the studies of my

childran.

AT and st their final

S5 both the ohildren are studving

age of schooling, 1f

at

Ay

B

in

to above mentioned letters I am to

soonomy  praver datsd lé, L0 E0o,

h

shiiciles

s nn11nuwd_ my  ohildren will never excuse

Future,

rravEr ho

Goveirnmsnt

sohechl Lad

favourable

&l examination of

to he el d

s juncture I have no option except

T

1

making a

vour good office toe allow me to retain

QI )

tion at CWC  Comgl

the shake of

XIT iz over

fe

in the month of March/ éeri

Aot

of my ohildren,

L

the

Maharlagun

till

vour kind considerstion
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